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Shanti.Pratap Toppo. 

The learned —counsel for the applicani is present. 

On perusal of the Scrutiny Report it appears that the 

application is in order. Let it be registered and placed 

before the Hon'ble Bench for hearing on admission, fixing 

11.10.96. 

b 
0 	 M. L. Paswan 

Registrar i/C 

iCounsel for the applicant : Mr.R.K.Choubey 

Counsel for the resppndents .: None 

Heard. This CCPA has  been filed for ithitiating 

conterrpt proceeding against.the Respondent No.2 

for non carpliance of the order passed by ti he Tribunal 

on 18. 1. 1996 in O.A.35/96 by wkich Respondent No. 2 
was directed to dispose of the applicant's 

rresentation dated 21.9. 1995 by reasoned order 

within two months from the date of receipt of this 
tLoIdér.1J 	 r j 	) \. 

Issue notice totheRespordent No.2 as to 

why contept proceedings shall not be initiated 
against him for non coxtliance of the order of the 

Tribunal as aforesaid. hocause sbouldbe-f-iled 

within four we ks. List on 4.12. 1996 for hearing. 

D.Pur4ha ) Saha  
/ 	Methber (j) 	 Member (A) 

-Shri R,K.Chouoey, learned counsel for the applicant. 

Shri J.N.Pandey, learned counsel for the respondents. 

Shri J.N.Pandey suomits that the order of the 

rribunal with ntgard to disposal of the represntation 

- has been complied. He prays for two weeks time for tiling 

W/3. 	/ 
on 23.01.1997 for hearing on contempt. 

(D .Purkestha)/Memoer(J) 

MPS. 

3/04.1 2.96 



8/l8.8.9 

iso. 69/96 

04/24.01.97 	 List on 06.03,1997 for hearing on conpt mtt?r, 

(VN.fiehrr) 
SJ Vj_ hajrman 

05/06 .03 . 97 Shr i R.K.Choubey, counsel for the a p 1int. 

Shri j..Panaey, Sr. Stanag Counse for the responQtn 

Learned Sr. Starting Counsel prys for 

one weekt time to file reply in theijnatter. Allowea. 

List on 15.04.1997  for hearing on contempt.. 

\4\ I ie) 	 (vI.N.?1ehrot'ra) 
iemDer(A) 	 vjice-haj'rrnari 

./15.4.97. Listit on 30.6.97 for heEring on ontempt.. 

~It CIO C4L 	Ol è- \, 	I 

0:1
Cr 

Mehrotr) 

'c 
V.ue-chairman 

7./ 30.6.97. List it on 18.8.97 for heqring 	rL 

contempt. 

/CI3/ (V N. Mehrotra) 
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Note of Resistry 
	 Orders of the Tribunal 

9 
16.10. 97t Division Bench is not availle. Case is 

	

CM 	
adjourned sine die. 

(V.N.Mehrotra) 
Vice—Chairman 

O 
16.2.99. 	By mutual consent of the parties, the 

- case is adjourned to be taken up on 23.2.99 for 

hearing on contempt. 

" 	 / BS/ (1 KS&MHA) 	 (L.R.K. PRASAD) 

\\\\ 	
MEMBER (j) 	 MEMBER (A) 

11/23. 2.199 Shri R• K. Choubey, counsel for the applicants  

List it for hearing on 17. 3. 1999• 

(asadTJ7 
Meni1y.r (A) 

I! 
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